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Subject:

Officer(Civil),

23/10/2024.

Deputy Commissioner,
Rohtak

Registrar,
Mational Green Tribunal,
Principal Bench, New Delhi.

,,?ﬂuﬁ ISK  dated 22/10/2024

OA No. 666/2023-Rakesh Bhardwaj Vs. State of Haryana and
others.,

Reference on the above eited subject, Shri- Dalbir Singh, HCS, Sub Divisional

Meham is hereby deputed to attend the hearing in above case fixed for

Rohtak
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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 666/2023
In the matter of :

RAKESH BHARDWAJ - Applicant

VERSUS
STATE OF HARYANA & ORS. .... Respondent

STATUS REPORT ON BEHALF OF DEPUTY COMMISSIONER
ROHTAK IN COMPLIANCE OF ORDER DATED 25.09.2024

INDEX
 Sr. | Particular Remarks
No.
1 Report of Sub Divisional Magistrate | Annexure R-1.
Meham dated 18/10/2024
| I—

Date: 22.10.2024

Deputy Commissio er,
Place: Rohtak '

Rohtak



BEFORE ON'BLE NATIONAL GREEN TRIBUNAL

FRLNCIP&L BENCH, NEW DELHI

O.A. No. 666/2023

In the matter of :

RAKESH BHARDWA] ... Applicant
VERSUS

STATE OF HARYANA & ORS. ... Respondent

STATUS REPORT ON BEHALF OF DEPUTY COMMISSIONER
ROHTAK IN COMPLIANCE OF ORDER DATED 03.09.2024

Most Rgsgec;fully; Showeth

1. That vide order dated 03.09.2024, this Hon'ble Tribunal has
ordered that "7. Stand taken by Deputy Commissioner shows
that in 1909, land in question was pond/Johad/talab but
subsequently there is some change in the revenue entry. In
what manner and how the change has been made in revenue
record is a matter required to pe investigated by Deputy
Commissioner for which he had sought time vide reply dated

12.03.2024,

8. Now more than five months have passed since the said
request was made but no further reply has been recejved from
Deputy Commissioner Rohtak with regard to above enquiry and

status of the land in question.

9. We accordingly direct Deputy Commissioner to submit a
current status report with regard to land in question in the light
of the enquiry, if any, made by it within two weeks and shall

also appear before Tribunal through video conferencing on next
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date to assist the Tribunal to decide the issue in question
without any further delay”.

2.  That in above matter, on the basis of detailed report submitted
by Sub Divisional Magistrate Meham on date 18-10-2024, it has
been ascertained that as per concerned revenue record, the
Khasra No. 584/1, 584/3 are private land since 1909 and it is
not a common purpose land as per the Punjab Village Common
Lands Act, 1961. The report dated 18-10-2024 of Sub

Divisional Magistrate Meham is attached as Annexure R-1.

In view of facts and circumstances mentioned herein above, it is
prayed that present reply be taken on record. It is undertaken to comply

with further directions passed by this Hon’ble Tribunal.

Deputy ComimigSioner
Rohtak

Date: 2L (v "2eLY

Place: (AR Y
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[y Complliance of NGT order dated 03-09-2024 regarding in OA
No. 666/2023 titled as Rakesh Bhardwaj Vs state of Haryana.
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